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RESERVE BANK OF INDIA
RBI1/2025-26/221
A.P. (DIR Series) Circular No. 22 February 16, 2026

All Authorised Dealer Category | Banks,

Madam / Sir,

Foreign Exchange Management (Borrowing and Lending) (First Amendment)
Regulations, 2026

The Reserve Bank of India had released draft amendment to Foreign Exchange
Management (Borrowing and Lending) Regulations, 2018 pertaining to changes in the

External Commercial Borrowing (ECB) Framework on October 03, 2025 for public

feedback. The Foreign Exchange Management (Borrowing and Lending) (First

Amendment) Regulations, 2026 dated February 09, 2026 have now been published in

the official gazette on February 16, 2026. Authorised Dealer Category | banks are

directed to be guided by the amended Regulations while facilitating borrowing and lending

transactions governed by these Regulations.

2. Provisions pertaining to ECB contained in Master Direction — External Commercial

Borrowings, Trade Credits and Structured Obligations and related provisions pertaining

to borrowing in Indian Rupees (INR) by persons resident in India contained in Master

Direction — Borrowing and Lending transactions in Indian Rupee between Persons

Resident in India and Non-Resident Indians/ Persons of Indian Origin have been

reviewed and consolidated in the Regulations.

3. In view of the above, the following amendments are being made to the aforesaid

master directions and Frequently Asked Questions (FAQSs):

(a) Para 1 to 12 of Master Direction — External Commercial Borrowings, Trade

Credits and Structured Obligations shall be deleted;

(b) Para 2 of Master Direction — Borrowing and Lending transactions in Indian

Rupee between Persons Resident in India and Non-Resident Indians/ Persons of

fae=ht gar faum, d<fta sratay, $<ia srafaa ya=, € wakig urt, Bid, gas-400 001 YR
Foreign Exchange Department, Central Office ,Central Office building, Shahid Bhagat Singh Road, Fort, Mumbai-400 001, India
TAEH/ Telephone No.022-22601000, SH:fedcoped@rbi.org.in
&S § B9 BT T §, SHBT UGN 91T |


mailto:fedcopcd@rbi.org.in
https://rbi.org.in/web/rbi/-/press-releases/draft-external-commercial-borrowing-framework-under-foreign-exchange-management-borrowing-and-lending-regulations-2018
https://rbi.org.in/web/rbi/-/notifications/foreign-exchange-management-borrowing-and-lending-first-amendment-regulations-2026
https://rbi.org.in/web/rbi/-/notifications/foreign-exchange-management-borrowing-and-lending-first-amendment-regulations-2026
https://rbi.org.in/documents/d/rbi/gazette-foreign-exchange-management-borrowing-and-lending-first-amendment-regulations-2026
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-external-commercial-borrowings-trade-credits-and-structured-obligations-updated-as-on-september-30-2022-lt-a-gt-supersedes-master-direction-external-commercial-borrowings-trade-credit-borrowing-and-lending-in-11510
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-external-commercial-borrowings-trade-credits-and-structured-obligations-updated-as-on-september-30-2022-lt-a-gt-supersedes-master-direction-external-commercial-borrowings-trade-credit-borrowing-and-lending-in-11510
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-borrowing-and-lending-transactions-in-indian-rupee-between-persons-resident-in-india-and-non-resident-indians-persons-of-indian-origin-10191
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-borrowing-and-lending-transactions-in-indian-rupee-between-persons-resident-in-india-and-non-resident-indians-persons-of-indian-origin-10191
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-borrowing-and-lending-transactions-in-indian-rupee-between-persons-resident-in-india-and-non-resident-indians-persons-of-indian-origin-10191
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-external-commercial-borrowings-trade-credits-and-structured-obligations-updated-as-on-september-30-2022-lt-a-gt-supersedes-master-direction-external-commercial-borrowings-trade-credit-borrowing-and-lending-in-11510
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-external-commercial-borrowings-trade-credits-and-structured-obligations-updated-as-on-september-30-2022-lt-a-gt-supersedes-master-direction-external-commercial-borrowings-trade-credit-borrowing-and-lending-in-11510
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-borrowing-and-lending-transactions-in-indian-rupee-between-persons-resident-in-india-and-non-resident-indians-persons-of-indian-origin-10191
https://rbi.org.in/en/web/rbi/-/notifications/master-direction-borrowing-and-lending-transactions-in-indian-rupee-between-persons-resident-in-india-and-non-resident-indians-persons-of-indian-origin-10191

Indian Origin shall be deleted; and

(c) Part | of EAQs on External Commercial Borrowings (ECB) and Trade Credits
shall be deleted.

4. Authorised Dealer banks may bring the contents of the circular to the notice of their

customers/ constituents concerned.

5. The directions contained in this circular have been issued under sections 10(4), 11(1)
and 11(2) of the Foreign Exchange Management Act, 1999 (42 of 1999) and are without

prejudice to permissions / approvals, if any, required under any other law.

Yours faithfully,

(Dr. Aditya Gaiha)
Chief General Manager-in-Charge
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